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MR. DEPUTY SPEAKER: = The
question is:

“That leave be granted to intro-
duce a Bill to provide for the estab-
blishment of a permanent Bench of
the High Court of Orissa Sambal-

M

pur.
The motion wag ‘adopted.

DR. KRUPASINDHU BHOI: I intro-
duce the Bill.

Loy
L)

MR. DEPUTY-SPEAKER: Shri
Ranjit Singh. Absent.

REPRESENTATION OF THE PFO-
PLE (AMENDMENT) BILL*

(Insertion of new Section T6A, etc.)

SHRI BHOGENDRA JHA (Madhu-
bani): I beg to move for leave to
introduce a Bill further to amend the
Representation of the People Act,
1951.

Mr. DEPUTY-SPEAKER: The
~question is:

“That leave be granted to intro-
duce a Bill further to amend the
- Representation of the People Act,
1951.”

The motion wag adopted.

SHRI BHOGENDRA JHA -
duce the Bill.

1 intro-

MR. DEPUTY-SPEAKER:  Next
item, Shri K. Lakkappa is absent.
- Now, item No. 15

Bills introduced 370

"SALARY ALLOWANCES, AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL
'Y

L

(Amendment of sections 3, 6B, etc.)
by Shri Mool Chand Daga—Contd.
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MR. DEPUTY-SPEAKER: He is on
a point of order.
SHRI MOOL CHAND DAGA.

(Pali): The hon. member can raise a
point of order; well and good, but he
must do it under a paricular rule.

SHRI RAM VILAS PASWAN: Under

-rule 376.

SHRI MOOIL CHAND DAGA: No.
It is for the Chair to decide it.
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MR. DEPUTY-SPEAKER: You may

not agree with him, but why can you
not hear him? '
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